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IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,
CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF
ON THE 22™ OF SEPTEMBER, 2025

WRIT APPEAL No. 2445 of 2025

ROHIT DUBEY
Versus
THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:
Ms.Padmavati Jaiswal - Advocate for appellant.
Shri Anubhav Jain - Government Advocate for respondents/State.

Per. Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

1. Appellant impugns transfer order dated 16.06.2025, whereby
appellant has been transferred from GPS Chapara Tola Dhawaiya to
GMS Bhopar. Learned counsel for appellant submits that the parents of
the appellant are aged and suffering from several ailments. She submits
that the appellant has given a representation particularly, on the fact that
his mother is bedridden and is seriously unwell and there is no one else
to look after her, except the appellant.

2. Learned counsel for appellant submits that in similar
circumstances the writ court has directed the respondents to consider

the representation prior to giving effect to the posting order, however
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in the case of appellant similar relief has not been granted.

3. Issue notice.

4. Notice is accepted by learned counsel appearing for
respondents/State.

5. Perusal of the medical documents of the mother of the appellant
shows that she is suffering from several ailments even the father of the
appellant 1s aged. In the peculiar facts of the case, we are of the view
that respondent should consider the representation of the appellant prior
to giving effect to the posting order.

6. In view of the above, this appeal is allowed. Respondents are
directed to decide the representation of the appellant within a period of
30 days from today and till the representation is decided the posting
order shall not be given effect and the same thereafter shall be given
effect subject to the outcome of the representation.

7. it is clarified that this court has neither considered nor
commented on the merits of the contentions of either party.
Respondents shall decide the representation in accordance with
law, however keeping in view the medical condition of the parents of
the appellant. Appellant shall be permitted to join at the original place

of posting and continue till the representation is decided.

(SANJEEV SACHDEVA) (VINAY SARAF)

CHIEF JUSTICE JUDGE
VPA
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